
o 'l-hfr_
FORM -E

Form of supply of rnformatron to the appltcant
lRule 4 0v)]

No Hc.xxxv -4120 nl )11- I r, t

Dated o?hArrgust,'{lll
From

l-o

Sml A Ajrtsana
Regrskar (Judl.) & PIO
Gauhatr Hrgh Court
GuwahaE-781001

Shrr SaJdl Awasthl,
Flat No.308 Makana I owers,
Tavarekere Marn Road,
Above Grand Ashlrvaad ResLaurant,
BangalQre, Pin-560029

M ROF
Namc o[ fhe

Eerch
2012

Pr ncrpal Seal at
6uwahah

5ub

ll,,r'

Your RTI applrcatron dated 26 06.2018 (Regd, ID No 140/2018 dtd 0? (lll )l)r)il

Lcftcr No. 15011/96/2016-lus(Au) dtd 22,07 18 of the Secbon Offi(ir &
(-APIO, Mrnrstry of Law & Justrcc (Department of Justrce), Govctnn]enL of [,rdr.r

Srr,

U/rth reference to the above, the rnformaion pertalnlrrg to your quen/, 15 l,r(r,,r.i ,i
herein beloy/.

Replv !o sue!-Y no. l:

2011 201s 2016 ?o1i

,tJrl,zd394 5r 39404 BTtA

Kohtrla Sench 390 4Bt 128

erz,rrrt gen.tr 280 .182 102

3569 3100 t730
6200 6076 5895

Fradedr
Total 266743 250966

4tr5

7ts
1zo,)
10909

11130
4q!,s
l{58l

47q9
! rlrL
987d

241J0

380 411

Itanaqar Llen(h 587 g5 729 756

l6B

9ll
Tot.l 40708 25257 25640 29464

I1!,I!OEB!E C}STS PLNDING IN OTAL IN THE SUBORO II,JII8I5DILTII 'N 
('I

Lhe 20t2 2013 20t4 2015 2016 )t)r/

253428 248412 210591 242503 25861' )765)0
3s86 1318 1553 3862

t12

4671
8776

?53775
L 

-_----
: ?5!la1? ?a)11 296295

Yours farthFully,

*l- 3lcltt
Beq r9lrallud-l)_Er P!,,

Gauhab Hioh gqqrL Guw,rhnlr
t,I

40912

mr3



o FORM 'E'
Form of supply of rnformabon to the applicant

[Rule 4 (tv)]

No. Hc.)ocff -1l2orsl l7t lnn
Dated rlq August 2018

From Smt. A. Ajitsaria
Regrstrar (Judl.)&PIO

Gauhab Hrgh Court

To Sfl Ranjit Kumar Mushahary,

Gauhat Hrgh Court Bar Assooaton,

Gauhatr Hrgh court, Guwahatr-781001

Sub: Your RTI appficatron (Regd, Vrde ID No. 135/2018 dtd. 30.07.2018)

Sir,
With reference to the above, the lnformabon pertarnrng to your

query, is provrded hereln below:

ReplY to Ouerv:

NUMBER OF CASES REGISTERED FROI'I KOKRA}HAR, CHIRANG, BAKSA AND
RI TILL

P€NDENC/ AT
THE END OF THE
YEAR

2290
3029
3748
rzi6
3033

1594

r358
2697
1969

\122
2660
27t3
L24t
3240
2637
1625

tchrrang Court was made functonal from 13.02.2015 and Udalgufl was on
29.09.2071.
*Baksa Court was made functronal from 05.01.2018

Yours farthfully,

* 6's ttl
Reglstmr (Judl) & PIO

Gauhati Hioh Court. Guwahati
q

YEARS DISTRICTS lNSTITLMON
DURING THE
YEAR

DISPOSAL
OURING THE
YEAR

2010 KOKP.AIHAR 2935 2738
2071 KOKFA)HAR 5012 42t0

KOKRA'HAR 3159 25032012
UDALGUU 1865 t57 L

KOKRAJHAR 4223 49382013
UDALGURI 3881 3523
KOKRAJHAR 3561 3625 29692074
UDALGURI 4448 4684
KOKRNHAR 3612 3884
CHIRRANG 4210 2601

2015

UDALGURI 3045 3281
KOKRAJHAR 4151 4t29
CHIRRANG 3847 3t44

2016

UDALGURI 4075 39s6
KOKRNHAR 5660 5183

CHIRRANG 2797 2833
20t7

UDALGURI 6514 6130



r.) \D tIo 9
offi.fr

1
4kt?t- yc+)

FOR14.E
Forrn of supply of nformatron to thc dpptrLanL

IRule 4 (rv)]
No ltC)fi\1/ -0 Ii2018i 1.,9 i FtI

Datcd 7'5 Auqrrsr:, 201iJ
Srnt A Alttsafla
Rcqrs: ar (ludr ) & PIO
(:auh!:r Hrgh Court

[,]r' T V S,indaresanl
D 211 Lok Terr.ce
clol l6 Sectcr l7
Vashr,
i!dvr l'4, inLrdt 400703

Ir.)Ilr

\ rur PTI App|.ahor datcd 04i 07i 2016

Pcsd Vrdc ID No 13d2018 datcd Oltl}ll2OtB ,ko/
I

l1- al

',\'tlh lclerc'rac '-o the abo!,e, tra rnformatrcn perterrrntr L() yor,' appficatun rs gI,.',1

Infonnatron soughl tor betng n comprr-'honrirbl",

I F r rn[](r r ,-o,rl:' .oL ij't fullrt5ltr'(i

Pgll! to qlrrr' No, L fo 5

Yc'rrr Farthfully,

dk T 2 'g
Regrstrar iJ-qdlJ &FIO

Gar.rhatt Hroh C lut. CL,\lahalr- ,,( .(fr
("1"



/-
u

6p_ .?t

FORM .E
Form of supply oF informahon to the appllcant

IRule 4 (lv)]
No. Hc.)CCry --4l2og LBO 1*tt

Dated 06h August, 2018
From

To

Smt. A. Alitsana
Regrstrar (Judl.) & PIO
Gauhab High Court
Guwahab-781001

Shfl Aman Goyal,
Students Book Store,G.T. Road Nirsha,
Dhanbad, Prn:828205

Sub

Ref:

Your RTI applicaUon dated 28.06.2018 (Regd. ID No. 139/2018 dtd. 02.08.2018)

Letter No. 15011/96i 2016-Jus(AU) dtd 22.07.18 of the Sectton omcer &
CAPIO, Mrnrstry of Law & lustjce (Departnent of Jusuce), Government of Indra

Srr,

Wrth reference to the above, the informabon pertainrng to your query, ts provrded

herern below:

Reolv to ouery no. 3&4:
Separate land cases data rn Gauhah Hrgh Court not belng marntarned, the

information could not be provlded.

Please note that, u/sec. 7(9) of the RTI AcL 2005 comprlatron of informaUon

by Publc Authonty ls not required and rnformadon as rt exisB, only, is to be remrtted.

Yours,farthfully,

il- q,e'Le
Reoistrar (ludl) & PIO

Gauhau Hrgh Court, Guwahatr

6-1
aL oY tg



c) ap_

FORM'D'
Re.lectron Order

[Rule 4 0I)]

No. Hc.)cfiv-4201et 78L tWl
oated gb August, 2ol8

From

To

SmLA. Ajitsaria
Registrrr (Judl) & PIO
G.uhatl Hlgh Court

Ref

Prasanta Das.
Lawyers' Association Guwahau,
Guwahati-1.

Your RTI app[cation dated 04.08.2018
ID No. 143/2018 dtd.07 08.2018

Sir,

Wrth reference to your RTI applrcahon received on 07.08 2018

(Regd. ID No. 143/2018), thrs rs to rnform you that the requlsrte fee of Rs 10/-

pard through IPO no. 43F 101583 ought to have been rn favour of Regrstrar

General, Gauhatj Hrgh Court & payable at Guwahatr as p€r provisons lard do!./n

rn Rule g(rli) oF the Gauhah Hrgh Court (Rrght to Informahon) Rules, 2008.

Hence, your applcahon is rejected for non- comphance of Rule g(rii)

of the Gauhah High Court (Rrght to lnformatron) Rules, 2008.

The IPOS so forwarded by you is retumed herewrth

Enclo: 1. IPO

Yours farthfully,

4l z t'rt
Rcgistrar (ludl) & PIO

Gauhati Hiqh Court, Guwahati
.s'1

q3t ,ct, e3

a8 c,? r,



o c- ,z+t
t
V̂,/

FORM 'E'
furm of supply of rnformation to the applcant

[Rule 4 (tv)]

No, HC,)UXV -2120181 l8L lRrt
Dated o, r''August, 2018

From Smt.A.AJltsarla.
Rcglstrar (Judl.) & PIO
Gauhatl High Court

To Ms, Munmun B. Sarma
Civll Judge-and-Asstt. Sesslons .rudge,
Sonitpur, Tezpur,
Dlstdct and Sesslons Judge Court Complex,
PO& PS: Tezpur,
Dlstrlct: Sonltpur(Assam) PIN: 784001.

Sub: RTI

Ref Your RTI app[catron dated 02 08 18

(Regd, ID No. 14tl2018 dated 02 08 1B)

Str,

The rnformatron sought by you are ready to be provrded as per

your request You are to pay cost of k. 375 l- (Rupees Three Hundred and

Seventy Five) only (r.e.@ Rs. 5/- per sheet for 75 sheets), by Pay Order/DD, rn

favour of'Regrstrar General, Gauhab Hrgh Court', payable at GuwahaI, as per

provrsron of Secton 7(3) of the RTI Act, 2005 and Rule g(rXAXrv) of the Gauhatr

High Court (RTI) Rules, 2008, so as to enable us to send the sard documents

You may also pay the amount by cash and collect the sanre from the RTI Cell,

Gauhah Hlgh Couft

Yours farthfully,

/+ 8s'g
Reoistrar (Judl.) & PIO



o lc- ot&

FORI.I'E'
Form of supply of informabon to the appllcant

IRule 4 (rv)]

No Hc.xxxv -2l20rc1 lbb 1*n
Dated 0E+August,2018

From Smt.A.Ajitsada,
Registrar (Judl,) & PIO
Gauhau Hlgh Court

To Shri Subhrangsu Dhar,
Secrctary-cu m-Registra r,
OfEce of Lokayukta, Assam,
House l{o. 15 (3t Fbor), lya LanG no.2,
lhangagarh, Guwahati-5.

RTI

Your RTI application dated 30,07.18
(Regd. ID No. 1372018 daied 30.07.18)

The rnformabon sought by you are ready to be provrded as per

your request. You are to pay cost of Rs. 330 /- (Rupees Three Hundred and

Thirty) only (i.e.@ Rs. 5/- per sheet for 66 sheets), by Pay Order/DD, ln favour of

'Reglstrar General, Gauhat Hrgh Courf, payable at Guwahatr, as per prcvrsron of

secuon 7(3) of the RTI Act, 2005 and Rule g(D(AXlv) of the Gauhab High court

(RTI) Rules, 2008, so as to enable us to send he sald documents. You may also

pay the amount by cash and collect the same from the RTI Cell, Gauhan Hrgh

Court.

Yours falthfully,

* 8.e rs
Reolstr.r (Judl.l A PIo

H
cb'at I t

ty

Sub

Ref'

Slr,



FORM.E
Form of supply of informabon to the applrcant

[Rule 4 (tv)]

k*
U

No. HC.X.XXV-o1/2o 1Bl I 84 I Rr1
Dated 9th August, 2018

d1u

From: Smt. A.AJitsana
Reglstrar (Judicial) & PIO
Gauhatr Hrgh Court.
Guyvahati - 781 001

To Sfl Man\,.Jar Alr
Presiding OFficer, Labour Court, Drbrugarh
J P..\agar,
P.O. C.R. Burlding
Drst.-Dibrugarh- 786003

Sub : Reply under RTI Act, 2005

Ref Your RTl applicauon dated 06.08,2018
Registered ID No. 14412018 dared 0208i2018

Stt ,

Wtir reference to the above, comments and remarks rn $e ACR report of yourself,

as sought for the penod 2008 to 2017, ls grven heretn below'

Year General Remarks

2008 Good. Frt for promobon

2009 Good. Frt for prcmobon/

2010 Good

2011 Good

2012
201.3

Good. FIt for promotlon

Good. Fit for promotion

2014 Very Good. Flt for promotron.

2015 Good. Frt for promobon

2016 Good. Flt for promotjon

Good.

I
fu\,*s,

^/

Yours falthfu ly,

*k c.8 /c

Regrslrar (Judrcial) & PIO .G***ry*,.,\a

z0t7

lA,- )
_-



4 FORM .E
Form of supply of lnformatlon to the applcant

lRule 4 (iv)l

65- (
P "sr

No. Hc.mry -4l2ow IBF t*n
out"O 

6 firg,,tU zOre
From

To

Smt. A. Ajitsana
Regrstrar (Judl.) & PIO
Gauhati High Court
GuwahaU-781001

Shn A Veerabahu Pillai,
No.1l, 1* main,
Jaibheemnagar, Oldmadlwla,
Bangalore-560068

Sub:

Ref;

Your RTI applicauon dated 09.04.2018 (Regd. ID No. 133/2019 dtd. L2.07.2018)

Letter No. 15011/96/2016-Jus(AU) dtd 02.07.18 ofthe Section Offlcer &
CAPIO, Minrstry of Law & Justice (Department of lusbce), Government of Indta.

Str,

With reference to the above, the rnformation pertarning to your query, rs provrded

heretn below:

Reply to ouerv no. 34:

319
FANAGAR BENCH 978 171

(b) Avarlable data rn respect of:

NAGALAND

14IZORIM 2
ARUNACNAL PRADESH 619

Please note that, u/sec. 7(9) of the RTi Act, 2005 comprlabon of rnformation

by Publtc Auhonty rs not required and informatton as it exrsts, only, i6 to be remltted

Yours falthtully,

* 8r'tg
Rmtshar (Judl) & Plo

Gauhati Hioh Court. Guwaha!

[H
O8 or r?

a
NAME OF THE BENCH CIVIL CASES CRIHINAL CAsE5 TOTAL

5099 2ffi7PRINOPAL SEAT 21788
105KOHIMA BENOI 381 2a

AIZAWL BENCH 38 357
1r02

sTATE5 NUMIER OF 20 YEARS OLD
PEN0tNG CASES ON 31.08.20r7

ASSAM 234
t4



%
("$+

o
FORM .E

Form of supply of lnformatlon to the appllcant

[Rule a (iv)]
No. HC.XXXV -412018/ t 8C / R'ft

Dated oqt\August, 2018

From

To

sub:

Ref:

Smt. A. Ajltsafla
Registmr (Judl.) & PIO
Gauhau Hlgh Court
Guwahati-781001

Shri Seshubabu,
4-199, Nagaramma Talli Veedhi,
RaJiv Center, Mangalaglrl,
Andhra Pradesh-522503.

Your RTI applicduon dated 13.06.2018 (Regd. ID No 145/2018 dtd. 07.08.2018)

Letter No. 15011/96/2016-Jus(AU) dtd 25.07.18 of the SecBon Officer &
CAPIO, Minrstry of Law & Jusgce (Deparunent of lustice), Govemment of lndra

Sir,

Wth reference to the above, the rnformation pertalnlng to your query, ls provrded

herein below:

Reolv to query no,5:

(b) Reason do not come under the puMew of Rn Act, 2005

Yours farthfully,

lf q 8't8
Reoistrar (Judl) & PIo

GauhaE Hioh Court. Guwaha!

e-l
O'l ,o!-, 

'

a

s

STAT6 NUMIER OF PENDING CASES A9
oN 31.08.2017

ASSAM 231
NAGALAND 14
MIZORAM 2

ARUNAC}IAI PRADESH 619



4

f'lale

1a

<-

Grade'ltl

._y+tsFORM - E
Foi.n of supply of rnforrratrot'r to the .rppltcanl:

rRule 4 ( v)l No FC XXx,/ 01/2013/ 18Tl RTr
Dated 1oth Auqust, 2018

I'ron Srnt A Alttsarra
Pcgrstrar (Judl )&PIO
6dulrat, Hrgh Court

(I c ,r xx v. or l2o r llrs f 1 ltr)

Strrr Drksha Sanyal,
L)-.i59, I 

'lwcr Ground Froor,
DcFcnce Colony,
\('w Dcrhr 11(1024-

Sttlt Irformatron und|r RTI Act

l),ef

No r) to flr) Informatron tlas cdrlcr remrtted by Lcllcr No

lla,Janr,

\/,1h rcF,:rcnce t. t.re abovc, the lhe rntormalron pcrtdnrng:o your query rs

,-rro,,rdei. lte..in br'o\\r

\orr. FTI Apphcatron dated 77106/2018 tlego' Vrde ID No 132/2018
datcd 12 ll7 2ll lB

Lcply ta query
I!( '1\\r' rili 2018/154i P.TI d.,ted l/iO/ 2018 Avarlablc rnformahon rs once agarn
' ''r 

r, harcu.der -

Nunrlr,.r o[ JUcges cLrrentl] snrvng,n ttc lowe-judiral ol Assan,, l,,agaland. 14rTordrr, arLi

-L;!(,\

I dqdl,rr (J

I lr, (.'a']i

:, rn;r le, Pradp.f

f .lU rl-]F(l

I 'r, -) r-r

1r uF,-, l_.r Prddesh

Grace l
rlcnr.tle

29

.{

'l

Arunachdl Pradcsh
r) Gender $i se '-

Grade-ll

llale ternilc
/t J96/

,0

0

0

0

Grdde-l ll Total

ST

3l
)8

4

9

_ , ) Soc.tl slatus llxsc
0

l
5

5

lerrd e

l4

12

ST

17

10

17

5

tlal.
208

15

),1

15

I otal

l.mnl,'
141

Il

5C

Grad

S] Ors 5C

Crnde-II

Sl Orr

n ,10 87

SC Ors

117

Ot,

Jl-)O

0

n

l

13

0

0

t

9b

0

0

0

6

l5

4

10

0

0

i0
+

0

o

0

1q

0

0

0 16

45

r Separate data on relrgrorrs back ground, nol betng ma ntatned. sanre could not
lr p' ,vrdr,d

|lease note thal, u,/s 7(9) of lhc RTI A(t, 2005, the Pubkc Autho ty rs not
,rtlt,r !il(),on',|lc "rorrrattcn, but to pro,,rda rn[ormat on, as rl alrcady cxtst5

ir,di lrlqtl'.y Nc--!- Thc rnformat cn soughr for (ltst of ro\,/er ludloar, ol

llr'rk'an.l), docs rcldr.c lu thc Gauhatr Hgh Court and not avariable, hen(e (ould nol

f)( ll/llL, (\l

Yours farthfully,

* tol4rl
Rcqrstrar (Judl) & Plo

Gauhatr llq
\'-1. \

h Court, Gulv.rhatr

l,r



rF
*

FORM 'D'
Rejectron Order

lRule 4 (Ir)l

No. Hc.xxxv-1/201e7 il) 7nfl
Dated I ?trAugust, 2018

From : Smt.A, Arltsarli
Registrar (Judl) & PIO
Gauhafl Hlgh Court

To Md. Mahimuddin Ahmed,
C/O. Md. Sah.zul All,
Vlll. Bhagar.(No.1 Khanapar.),
P.O.- Ganesh Kuwarl, Dlst. Darrang, Assam,
Pln:784145

Ref Your RTI application dated 10.08.2018
ID No. 157/2018 dated 13.08 2018

Sir,

Wrth reference to your RTI appllcatlon recerved on 10 08.2018 (Regd,

ID No 15712018), thls rs to rnform you that the requiete fee of Rs 10/- pard

through IPO no. 40F 553608 ought to have been rn favour of Registrar General,

Gauhati Hrgh Court & payable at Guwahati as per provrsions laid down tn Rule

90I) ot the Gauhati Hrgh Court (Rrght to Informatron) Rules, 2008.

Hence, your apphcation rs rejected for non- comphance of Rule 9(rrr) of

the Gauhatr Hrgh Court (Rrght to lnformahon) Rules, 2008,

The IPOS so forwarded by you rs returned herewith.

i/

Enclo: 1. IPO

rt,o i,. qo ['5slcov

You6 fathtully,

,lt- t3.8 .tt
Reglstrar (Judl) & PIO

Gauhati Hioh Court, Guwahatl
*-l
Ii 9 lq

q<-



,,t^ ,

FORITI .D,

Rejecton Order

lRule 4 (nDl

No. Hc.rcCru-1/2018/ l* cl / Rn
Dated lrF August, 2018

From Smt. A,Ajitsaria
Rcgistrar (Judl) &PIO
Gauhati High Court

To Rahul Kumar.
Co-ordinator, Unlted Human Rights Federation
16/1, 1c Floor, Doctors Lane,
Gole Market, New DelhF110001.

Ref Your RTI apphcauon dated 02.08.20i8(Regd.1D No. 158/2018 dated
r6.08 2018)

Str,

Wrth reFerence to the above, thrs rs to rnform you that the requisrte fee of

Rs 10/- pard through IPO, ought to have been pard rn favour of Regrstrar General,

GauhaE Hrgh Court instead of Publc Informauon Officer, O/o the Chref lusbce, Gauhatr

Hrgh Court, GuwahaE & payable at GuwahaE.

Hence, your applrcation rs re.lected for non- compliance of Rule g(flr) of

the Gauhatr Hlgh Court (Rrght to Information) Rules, 2008.

The IPO so foMarded by you is retumed herewrth,

Enclo' 1. IPO rn ongroal

441 oszbti-

Yours farthfully,

df I c-Z (i
Reoistrar (Judl'l & PIO

Gauhati Hiqh rt, Guwahati
e-r



:J

From

To

FORM .E
Form of supply of rnformabon to the applrcant

lRule 4 (rv)l
No HCXXXV 4l2}l8; ,l '. t 

'tDdled',' Ar..J,,.,','ir"

Sub

Ref:

Smt A Alrtsafla
Regrstrar (Judl )&PIO
cauhatr Hrgh Court
GLrwdhatr-781001

Shfl Rahul Tagarya,
112, laydeep To\^/er, Nr R D Gardr Medtcal College,
Agar Road, Surasa Ullarn, Madhya Pradesh-456006

Your RTI app|catron dated 20 07 2018 (Regd lD No 159/2018 dld 16 08 201r1r

Letter No. 1501 1/96/2016-lus(Au) dtd 02 08.18 of the Sechon O1r(er &
CAPIO, Mrnrstry of Lau/ & Justrce (Department of Jusice). Gover nment of l r(,r l

Slr,

Wrth reference to the above, the rnformatlon pertarnrng to your query, Is pr,,vr,,

herern below,

B9PIY to SusrY A).
Separate sublect or party wtse dala not belng m. nt.Inird, thc lnh,fl, .,lro , , ,rl,r

not be provrded

Please note that, u/sec 7(9) of the RTI Act, 2005 comprlalton rrf ttrlorrrrur ,,,t

by Publrc Authoflty rs not requrred and rnfo, malon as rt exrsts, only, IS [1, be rerrr,ti",

Yours farthlully

4 ii'.
Re.rr:tror O(r.il!LtPlQ

Gauha[llqh eoutl- !ru! /-ri, r'



V, 1<-
FORM -E

Form of supply of informatlon to the applicant

lRule 4 (rv).]

No. Hc.noor' -O4lzOtqP ) I RI7
Dated 166 August, 2018

From Smt A. AliEana
Regrstrar (ludl.) & PIO
Gauhab Hrgh Court
Guwahai-781001

To Shn Nrkunl Sonr,
Al'1, 2"d Floor, Fadia House,
tuhram Road, Ahmedabad,
GuJarat-380009.

Sub Your RTI applrcatron dated 30.04.2018 (Regd Vide ID No. 135/2018 dtd 17.07.2018)

LetGr No. 15011/96/2016-Jus(AU) dtd 10.07.18 of the Section fficer &
CAPIO, l4rnrstry of Law & Justrce (Departrnent of ]usbce), Govemment of Indra

Srr,

Wlth reference to the above, the rnformabon pertarninq to your quenes, rs prouded

herern belolY.

Replv to ouerv no. 1. Enbre country's rnformatron not held by Gauhab High Court, hence
could not be provrded.

Replv to ouerv no. 2 All Hon'ble Judges of the Gauhati High Court have declared therr

assets

Replv to query oo-3ael4 : NIL

Yours furthfully,

* r6't rg
Reorstrar (Judl) &. PIO

Gauhatr Hrqh Court

o-7

Ref

lL.9 tl



FORM 'D'
Relectron Order

IRule 4 (ttt)]

dh- url
iz-4-

t Bvl,

6\
q$.

No. HC )ccry-1/20181 Llz lRrt
Dated lf 6August, 2018

i
,1t

Fron] :

To

Enclo l IPO

Smt,A, Ajitsaria
Registrar (ludl) & PIO
Gauhati High Court

Sri Paban Chandra Bora
C/O Kushal Enterprise, G.D.S.A, Complex
stadium Road, Golaghat.

Ref; Your RTI applrcatron dated 06 07 2018
ID No. 10/2018 dated 17,08.2018

Srr,

Wth reference to your RTI appficatron recerved on 17 0B 2018 (Regd.

ID No. 161/2018), thrs s to rnform you that the reqursrte fee of Rs 10/- pard

through IPO no, 40F 500636 ought to hdve been rn favour of Regrstrar General,

Gauhatr Hrgh Couft & payable at Guwahai as per provrsrons lard down rn Rule

9(Ir) of the Gauhati Hrgh Court (Rrght to Informaton) Rules, 2008

Hence, your applcatron rs relected for non- compltance of Rule 9(ttl) of

the GauhaI Hrgh Court (Right to Informahon) Rules, 2008.

The IPos so forwarded by you rs retumed herewrth

Yours farthfully,

dt t8 r'ts
Registrar (Judl) & PIO

Gauhatl Hioh Court, Guwahatiq
lr.r r*
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FORM -E
Form of supply of rnformabon to the applcant

lRule 4 (rv)]
No Hc ncru 420137 /'l ) 7 nrt

DaleditJ August,2018
From

To

Smt. A. AlrBafla
Regrstrar (Judl.) & PIO
Gauhatr Hrgh Court
Guwahah-781001

Shn Dihp N. Vrlapurkar
299 /D-26, Botawala Burldtng,
l2l13, la Flcrf, R.B. Road, Mazgaon,
Post Box No. 6249, Mumbai Crty, I.4aharashtra-400010

Sub:

Ref:

Your RTI applrcauon dated 17.06.2018 (Regd. ID No. 1.16/2018 dtd. 07.08.2018)

Letter No. 1501U96/2016-Jus(AU) dtd 25.07.18 of the Sectron Offlcer &
CAPIO, Mrnistry of Law & lustrce (Department of lusbce), Government of Indra.

Srr,

Wrth reference to the above, the tnformahon pertarning to your query, rs provrded

herern below:

Replv to ouery:
Separate data wth regard to the enrolment of Advocates not berng marntarned,

the rnformabon could not be provrded.

Please note that, u/sec. 7(9) of the RTI Act, 2005 compilabon of rnformation

by fublic Authority is not requrred and rnformation as rt exrsts, only, is to be remrtted.

Yours farthfully,

* tr t' 1r
Regrstrar (Judl) & PIO

Gauhatr Hrqh Court. Guwahatr
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FORM . E

Form of supply of rnformahon to the appllcant

lRule 4 (iv)l
No. HC.)C(yl/ -0412018/ 196 / RTI

Dated 24'h August, 2018
From : Smt. A. Ajltsaria

Registrar (Judl.) & PIO
Gauhah Hrgh Court

To lvls, I'lanrnder Kaur,
House No, 8, Bank Colony,
Janakpurr,
AIqarh, Uttar Pradesh- 202001

Sub : Inl'ormatron under RTI Act.

ncf Your RTI Apphcatron dated 13/06i2018. Regd. Vrde ID No. 136Ay'2018
dated 261O712018

Madam,

WrLh refereoce to the above, the avarlable rnformation ls grven herern below

Reply to Query Nos. 1 to 4 Number of cases under Negotlable Instruments Act, pendtnq rn

tlre sub-ordrnate courts oF Assam as on 31/03/2018 = 14177 cases. Separate data on tl'le basis of
ludqe / city /drstrlct /state wrse not berng marntarned, same could not be provded.

Please be rloted hat, u/s 7(9) of the RTI Act, 2005, the Publc Authorlty rs not requrred to
comprle rnFormation and information as rt ls avarlable, only is to be provded.

P.eolv to Querv No. 5 : All Indra data not berng marntained in Gauhatr Hrgh Cout, the
rnformation could not be provrded

Yours faithfully,

* ztrAe
Reqrstrar (iudl) & PIO

Gauhati Hiqh urt. Guwahatl

$
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Fronl:

l.

Enclo

P,t-l Your RTI applcatron dated 08 08 2018
ID No 163i2018 dated 24 08.2018

itr,

U/r[h reference fo your RTI dpplcahon reccrvcd on 24 0B 2018 (Rcgd

lD No t63/20f8), thrs Is [o rnform you that the reqursrte fee of P,s 10/ pdid

througlr IPO ro. 44F 059123 ought to havc becn rn favour ()f RcgrsLrar General,

Gauhatr Hrgh C(,urt 8{ payable at Guwahatr as per provrsrons lard down ro Rule

9( I) of the Gauhatr Hlgh Court (Rrght to lnformatron) Rules, 2008

llence, your applcatron rs rclccred for non- comphaoce oF P.ule 9(lll) ot

{-lrp [;dulratr Htgh Corrlt (Rrght to lnformatron) Rulcs, 2008

The IPOs so foM,arded by you rs retumed hercwth

FORM 'D'
Relectron Order

IRule 4 (rr )]

Smt.A. Ajitsaria
Registrar (Judl) & PIo
Gauhati High Court

Shri Arijeet Ghosh, 3'd Floor,
55 A,Siddhartha Chambers I,
Kalu Sarai, Neyv Delhi-110016.

^1
No. Hc.xxry-1/201e/ l'1 1 lnI

Datcd 21r August, 2018

Yours fdrthfully,

{l i'r F l'i
Registrar (Judl) & PIO

Gauhati High Court, Grwahati
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'r FORM'D'
Relectron Order

lRule 4 (r r)l

Smt.A. Ajitsaria
Registrar (Judl) & PIO
Gauhati High Court

Shri Arueet Ghosh, 3'd Floor,
55 A,Siddhartha Chambers I,
Kalu Sarai, New Delhi-110016.

No. HC.)GXV i/20197 ! 1,, 7 an
Dated ,rn August, 2018

Yours farthfully,

{ rq g 
's

Registrar (Judl) & PIo
Gauhati Hioh Court, Guwibati
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Enclo: 1 IPO xr' !\f (,ll .lr

From :

Your RTI applrcatron dated 08 08 20lB
ID No 164i2018 dated 24.08.2018

5tr,

Wrth reference to your RTI apphcatron recerved on 2,1 0B 2018 (Rogd.

ID [Jo. 164/2018), thrs rs to rnform you that the reqursrte fee of Rs 10/- pard

through IPO no 44F 059311 ought to have been rn favou, of Regrslrar (renPral,

Gauhat Hrgh Court & payable at Guwahatr as per provrstons lard dolvn !n Rule

9(rr) oF the Gauhatr Hrgh Court (Rrght to Informatron) Rulcs, 2008

Hcncc, your applrcafron rs relected for non- compltance of Rule ?(r) of

the Gaulrah Hrgh Corrrt (Rrglrt to Inrormahon) Rules, 2008.

l-he IPO5 so furwarded by you rs rcturned herewrth

cle



FORM'E'
Form of supply of informatron to the applicant

[Rule 4 (rv)]

No Hc.x)cry -212018/ l'f') /Rrl
Dated34ft August, 2018

From SmLA,Ajitsarl.,
Reglstrar (Judl.) & PIO
Gauhatl Hlgh Court

To Ms. Munmun B. Sarma
Civil Judge-and-Asstt, S€sslons fudge,
SoniFur, Tezpur.
District and Sessions Judge Court Complex,
PO& PS: Tezpur,
District: Sonitpur(Assam) PIN: 784OO1.

Sub RTI

Ref Your RTI applicabon dated 27.08,18
(Regd. ID No. 155/2018 dated 27.08.18)

Sr,

The rnformatron sought by you are ready to be provtded as per

your request. You are to pay cost of Rs 175 /- (Rupees One Hundred and

Seventy Frve) only (r.e La Rs 5/- per sheet for 35 sheets), by Pay Order/DD, rn

favour of'Regrstrar General, Gauhab Hrgh Court', payable at Guwahatr, as p€r

provrston of Secnon 7(3) of the RTI Act, 2005 and Rule 9(r)(A)(rv) of the Gauhatr

Hrgh Court (RTl) RuTes, 2008, so as to enable us to send the sard documenLs

You may also pay the amount by cash and collect the same from the RTI Cell,

Gauhatr Hrgh Court

Yours farthfully,

* 307 tg

Reqlstrar (Judl.) & PIO
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